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MINISTRY OF R.URAL DEVELOPMHNT
DEPARTIVIENT OF LAND RIiSOIJRCES

i,fitt sAHItA.
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TO BE ANSWERED ON 04.01.2018

Land ()rvnersllip R.ights to lVamen

2887. SHRI RAMDAS C. TA}AS:

will the Minister of RURAI", DIjVELCPN,IENT be pleaseii ro sta$i:.

(a) whether the Goverrrmeni is fbrurlr.rlatirig any legislzrticin to pr,rii,iti; orvnership rights to wornen
engaged in agricultural works ailci if sc, rire details tiier:eofl riild

(b) the time by rvhich the said legislaticn is rikr:i1, to be tlirnrulatedi,

ANSWER

MINISTER OF STATE FOI{ F:TJ RA i., I}[-\ii-]i..C}iih,I [}.iI.
(SHRI RAM KRIPAL YADAV)

(a) to (b) : As per Entry lB and Entry 45 of List ltr (State Lisr) ot the Seventh Schedule of the
Constitution, the subject of '[.and' ancl its inanagement inc]uiling rnatters related tc olvnership
rights to women engaged in agricLrltrrral works fails irr ti:* jr-rrisclictirin of the States. Each State has
its own State-speci{ic Revenr.le Laws to cieal u,itii "Larir-i' an{l ffiatters related thereto.
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